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Paddy Supplied by Orissa

78. Shri Mohan Nayak: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the quantity of paddy sent from
the Orissa State to other States in
1965-66;

(b) the quantity proposed to be
sent in 1966-67?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation  (Shri
Govinda Menon): (a) No paddy was
exported from Orissa to other States

. in 1965-66.

(b) There is no proposal at present
to export any paddy from Orissa dur-
ing 1966-67.

.Delimitation of Constituencies

79. Shri Daljit Singh: Will the
Minister of Law be pleased to state:

(a) whether it is @ fact that the de-
Umitation of Assembly and Parlia-
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mentary Constituencies were finalised
in the beginning of 1966 after several
‘meetings of the Delimitation Com-
mittees in the Uniteq Punjab and
Himachal Pradesh cspecially in regard
to the rescrved constituencies after
collection of full facts and long dis-
cussions; and
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(b) if so, whether in view of this
Government do not consider neces-
sary to change the names of rescrved
constituencies except by making some
minor adjustments consequent on the
re-organisation of Punjab?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) In accordance with the
provisions of the Delimitation Com-
mission Act, 1962, the Commission by
its order No. 13 dated 3rd July, 1965
(Published in the Gazette of India,
Extraordinary, dated 5th July, 1965),
finalized the delimitation of parlia-
mentary and  assembly constituencies
in the (undivided) Puninb. Similarly
by itg order No. 19 dated 6th August,
1965 (published in the Gazette of
dated the 9th
August 1965), the Commission finaliz-
ed the delimitation of parliamentary
and assemhl. constituencics in the
Union Territory of Himacha] Pradesh.

(b) Consequent on the re-organisa-
tion of Punjabh, it has now become
necessary {o delimit the counstituencies
afresh in cccordance with the provi-
sions of the TPunjab Re-organisation
Act, 1966. And in so doing, it may
not always be possible to retain, in
many cases, the extent and names of
tha constituencics as delimited by its
Order No. 13 and 19. The reservation
of the seats will also shift in some
cases.
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National Chemical and Fertiliser
Industries, Bombay

81. Shri Utiya:
Shri Madhu Limaye:

Will the Minister of Food, Agricul-
ture, Community Develpopment and
Cooperation be pleased to state:

(a) whether it is a fact that a firm
called M/s. National Chemical and
Fertiliser Industries, Bombay kK have
obtained exemption from -Sales Tax
{from the  Maharashtra Government
authorities for their product ‘Sodium
Sulphate’ by producing a forgéd cer-
tificate'communication from the Direu-
tor of Agriculture, Poona that they
were producing fertilizers and  as
such entitled to this exemption;

(b) whether it is also a fact that
this product enters inter-State com-
merce and is sold to mofussil people
and is destroying the fertility of roil;

(¢) whether this involves violation
of the Fertiliser Control Order;

(d) whether the Central Govern-
ment made any recommendation te
the State'Stateg to take action in the
matter;

(e) whether the C. B. 1. (SP.E)
also propose to take action on thetr
own; and

(f) if not, the reasons thercforr

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Coopcration (Shri
Shyam Dhar Misra): (a) Information

. has been called for from the Govern-

ment of Maharashtra and will be laid
on the Table of the Sabha as soon as
it is receiwed.

(b) to (d). Government are nod
aware whether this product enters
inter-State commerce. In 1961, it was
brought to the notice of the Govern-
ment that Sodium SuJphate produced
by a firm in Bombay was being sold
as fertiliser in the States of Maharash-
tra and Gujarat. Since use of Sodium
Sulphate as a ‘fertiliser’ is injurious
to the fertility of the soil, the state
Governments were immediately re-





